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KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE /284/2018 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:7.5.2020

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Enqiuries-9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against Sri.A.N.Suresh,
Secretary, Diddigi Grama Panchayath, Jagalur
Taluk, Davanagere District - reg.

Ref: 1. G.O.No.mowxs 239 memose 2018 &: 6.6.2018

2. Nomination Order No: UPLOK-2/DE /284/2018
Bangalore dated: 9.6.2018 of Hon’ble Upalokayukta-2

**‘k*@****

This Departmental Enquiry 1is initiated against
Sri.A.N.Suresh, Secretary, Diddigi grama panchayath,
Jagalur Taluk, Davanagere District (hereinafter referred to as

the Delinquent Government Official for short “DGO?).

2. In view of the Government Order cited above at
reference No.l, Hon’ble Upalokayukta vide order dated
9.6.2018 cited above at reference No.2 has Nominated
Additional Registrar of Enquiries-9 to frame the charges and
to conduct the enquiry against the aforesaid DGO.

3. Additional Registrar of Enquiries-9 has prepared

Articles of charges, statement of imputations of misconduct,
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list of witnesses proposed to be examined in support of the
charges and list of documents proposed to be relied on in

support of the charges.

4. The copies of the same were issued to the DGO
calling upon him to appear before the Enquiry Officer and to

submit written statement of defence.
5. The Article of charges framed by the ARE-9 against

the DGO is as under :

ANNEXURE-1
CHARGE

BRI ST Y —
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6. ANNEXURE NO.II
STATEMENT OF IMPUTATIONS OF MISCONDUCT
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7. The DGO has appeared on 7.8.2018 before this
enquiry authority in pursuance to the service of the Article of

charges.

8. Plea of the DGO has been recorded and he has
pleaded not guilty and claimed for holding enquiry.

9. The DGO has submitted written statement, stating
that in respect of MGNREGA scheme, implementation agency
is Grama Panchayath and Gram Panchayath is having power
to give Administrative approval to the work. Further
submitted that, concerned Panchayath Development Officer is
having power to approve the comparative statement of the
Rate l.ist in respect of supply of materials to the concerned
work under the above said scheme. For that reason, DGO
submitted that he has not committed any mis-conduct or
Dereliction of Duty. Further submitted that, quotation called
from the concerned material supplier in respect of the work
under MGNREGA Scheme for extension of Gokatte near land
of Keshappa Huchangipura village, Jagalur taluk. The date
was fixed to submit the quotation on or before 11-11-2013.
But, the Labourers of the Diddigi Grama Panchayath filed
application for seeking job under the MGNREGA Scheme. For
that, the quotation was opened before 11-11-2013, after
passing the Resolution in the General Body meeting of the
Diddigi Grama Panchayath for allotting Cooli work to the said
Labourers, hence, he has not committed any mis-conduct or
dereliction of duty as alleged in the Articles of charge. Hence

pray for dropping the charges leveled against him.

a”
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10. The disciplinary authority has examined Sri. Musthak
Ahammed, S/o Dhasthagiri Sab, the then Police Inspector,
Karnataka Lokayukta Davanagere who is the Investigating
officer in this case as Pw.1, Sri. Shivakumar nayak S/o D.
Devalanayak, R/o Machihalli Thanda, Harappanahalli Taluk
is the complainant in the case and he is examined as PW-2.
and Ex.P-1 to ExP-17 are got marked. DGO Sri.A.N.Suresh,
Secretary, Diddigi grama panchayath, Jagalur Taluk,
Davanagere District has examined himself as DW-1 and has

got marked Ex.D-1 document.

11. The second oral statement of DGO has been
recorded. The DGO has submitted written brief. Heard the
submissions of the disciplinary authority and DGO side. 1
answer the Charge No.l in Negative and Charge No.2 and 3

in Affirmative, for the following;

REASONS

12. It is the prime duty of the disciplinary authority to
prove the charges that are leveled against the DGO.

13. The disciplinary authority has examined Sri.
Musthak Ahammed, S/o Dhasthagiri Sab, the then Police
Inspector, Karnataka Lokayukta Davanagere who was the
Investigating officer in this case as PW-1. PW-1 has deposed
in his evidence that he had received the documents in respect
of the Compt/Uplok/BD-3519/2015 for investigating the
matter and to submit the report. Further deposed that he
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has visited the Diddigi Grama Panchayath, Jagalur taluk on
14-02-2017, at that time, DGO submitted the documents in
respect of the alleged work. Further deposed that, on perusal
of the documents submitted by the DGO, Diddigi Grama
Panchayath, called for quotation on 28-10-2013 to supply the
materials in respect of the extension of Gokatte near the land
of Keshappa, Huchanngipura village and date was fixed to
submit the quotation on or before 11-11-2013. Meanwhile,
General Body meeting of the Grama Panchyath was called on
02-11-2013 and it was decided to open the quotation before
11-11-2013 i.e. on 03-11-2013 and the material supply order
was issued in favour of Lohith Nayak to supply the material.
Further deposed that, the DGO opened the quotation on 03-
11-2013 by violating the Rules even though the date fixed for
submitting the quotation was on or before 11-11-2013.
Further deposed that, the DGO without obtaining the
approval from the Executive Officer, Taluk Panchayath,
Jagalur to the comparative statement of the rate list, he

himself approved the same.

14. Sri. Shivakumar nayak S/o D. Devalanayak, R/o
Machihalli Thanda, Harappanahalli Taluk is the complainant
in this case and he is examined as PW-2. PW-2 has deposed
in his evidence that the DGO, as a Incharge Panchayath
Development Officer of Diddigi Grama Panchayth, called for
quotation on 28-10-2013 to supply the material in respect of
extension of Gokatte near land of Kehsappa of Huchangipura

village under MGNREGA Scheme and fixed the date to submit
o
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the quotation on or before 11-11-2013. But, to help one
Lohith Nayak who is nearest relative of Junior Engineer
Prameshwara Nayak the quotation submitted by the material
supplier was opened on 03-11-2013. Further deposed that,
DGO approved the comparative statement of rate list and
issued the order in favour of the Lohith Nayak, who is the

supplier of materials.

15. DGO Sri.A.N.Suresh, Secretary, Diddigi Grama
Panchayath, Jagalur Taluk, Davanagere District has
examined himself as DW-1. DW-1 has deposed in his
evidence that he is working as Secretary of Diddigi Grama
Panchayath, Jagalur taluk since 2010-2011. He has further
deposed that, as per the rules under MGNREGA Scheme
extension of Gokatte work near the land of Keshappa
Huchangi village was completed. Further deposed that, the
quotation called for supply of materials to the said work on
28-10-2013 and fixed the date to submit the quotation on or
before 11-11-2013. Meanwhile, the Labourers filed
application on 28-10-2013 and demanded for work. As per
the guidelines of the MGNREGA Scheme, the work shall be
allotted to the Labourers within 15 days from the date of filing
the application for work. For that, after passing the
Resolution in the Grama Panchayath, quotation was opened
on 03-11-2013 and work order was issued to the material
supplier to supply material, only for the reason to allot the
work to the said Labourers on 12-11-2013. He further
deposed that, as per the circular of the Government, Diddigi
Grama Panchayath was the implementing agency to

implement the alleged work. Hence, it has power to give
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Administrative Approval to the said work and also the
Panchayath Development Officer of the said Grama
Panchayath has power to give approval to the comparative

statement of the rate list.

16. Ex.P1 is the Complaint dtd: 18.9.2015 submitted
by PW-2 in Karnataka Lokayukta office. Ex.P-2 and 3 is the
Complaint in form no. 1 and 2 dtd: 18.9.2015 submitted by PW-
2 in Karnataka Lokayukta office. Ex.P-4 is the Documents
submitted by complainant i.e., PW-2 along with the complaint in
Karnataka Lokayukta office (7 sheets). Ex.P-5 is the
Investigation report dtd: 9.3.2017 submitted by PW-1. Ex.P-6 is
the The written statement of Chandrappa S/o Late Thimappa
dtd: 14.2.2017. Ex.P-7 is the The written statement of
R.V.Govindaraju S/o Late Sanna Venkatappa dtd: 14.2.2017.
Ex.P-8 is the written statement of B.D.Raju S/o Durgappa dtd:
14.2.2017. Ex.P-9 is the written statement of B.Lakshmipati S/o
Borappa dtd: 4.3.2017. Ex.P-10 is the written statement of
Sri.Lohith Nayak S/o Keeryanayak dtd: 7.3.2017. Ex.P-11 is the
Investigation report dtd: 16.3.2017 submitted by SP., Karnataka
Lokayukta Davanagere. Ex.P-12 is the Documents submitted
along with the investigation report. Ex.P-13 is the Letter dtd:
24.1.2018 from the office of Grama Panchayath Diddige,
Jagaluru Taluk, Davanagere District to the Police Inspector,
Karnataka Lokayukta Davanagere. Ex.P-14 is the Letter dtd:
2.2.2018 from the PI, Karnataka Lokayukta Davanagere to the
DRE-1 Karnataka Lokayukta Bengaluru. Ex.P-15 is the
Comments dtd: 28.6.2016 along with documents (16 sheets)
submitted by DGO. Ex.P-16 is the Rejoinder dtd: 14.9.2016

9"’
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submitted by complainant PW-2 along with other documents (6
sheets). Ex.P-17 is the Letter dtd: 26-08-2017 from DGO to the

Police Inspector, Karnataka Lokayukta Davanagere.

17. Ex.D-1 is the copy of Order No. m® & & 02 evssecdne 2008

BSonswndy dtd: 8.7.20110f the Director,

18. Perused the evidence of PW-1, PW-2, and DW-1 along
with documents produced by the both side. Ex.P-1 to 17,
Ex.D-1 and Articles of Charge. Annexure 1 in Article of

charge consists of charge No. 1, 2 and 3.

19. Charge -(1):- 2011-12 00w 2013-143¢ TISIIINS
MOFHTOWOONS0H  FoMONE ODFFRRYIL  Towweh,  DOeOMN
TEODOOE TITEINY POTeZF Tey} TODFATOF BT WOTO, TVRY
TOLPONT YRT  OPIE  JRONT B FOODFAWOF BT OTOONY
BRPTZT FOLPTD SO, TBODT 339'@6@1@@ IRy sfalovviad
FORWIIT.

Perused the evidence of PW-1, PW-2, and DW-1 along
with documents produced by the both side. As per the
document the DGO was working as Secretary/In charge
P.D.O. of the Diddige Grama Panchayath, Jagalur taluk since
2010-11. PW-1, the Investigating Officer submitted the
report Ex.P-5 (page no.65 to 69). Further, PW-1 had
recorded the statement of One Jendrappa son of late
Thimmappa, R.V.Govindaraju son of Late Sannavenkatappa,

B.Raju son of Durugappa who are the members of the said

Y
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Grama Panchayath. The said statement are marked as Ex.P-
6 to Ex.P-8. PW-1 further recorded the statement of the then
Executive Officer, Taluk Panchayath, Jagalur by name Sri
B.Lakxmipathi son of Borappa. The said statement is marked
as Ex.P-9. PW-1 also recorded the statement of Lohith Nayak
son of Keerya Nayak, second class contractor, said statement
is marked as Ex.P-10. Ex.P-11 is the report submitted by the
Superintendent of Police, Karnataka Lokayukta, Davanagere
based on the report submitted by PW-1. Ex.P-12 is the
document submitted by the PW-1 along with his report (page
no.80 to 158). Ex.P-12 includes estimate in respect of the
alleged work. As per the said estimate for extension of
Gokatte near land of Keshappa of Huchangipura village,
estimated amount was 3 lakhs. The said estimate was
technically approved by the Assistant Executive Engineer,
PRE division, Jagalur. The Administrative Approval given by
President of the Grama Panchayath and DGO as Secretary/In
charge P.D.O. of the said Grama Panchayath. As per the said
document, the DGO himself issued the material supply order
in favour of the A.K.Lohith Nayak on 03-11-2013 after
approval of the comparative statement of rate list. The DGO

has produced the Government Circular No.mws 02 svaociee
2008 zdonsledd Ompos 08-07-2011 (Ex.D-1). As per the said

circular of the Government, the Grama Panchyath is the
implementing Agency to implement the said work which
comes within the limits of the said Grama Panchayath.
Further, as per the said circular, said Grama Panchayath and
its respective office is the Executing Agency. As per the said

circular, the Grama Panchayath having power to give

A7
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Administrative Approval to the above said work also the
Panchayath Development Officer has power to approve the
comparative statement of the rate list. But, PW-1
Investigating Officer, without observing the said circular of
the Government which is passed in respect of the MGNREGA
scheme, has stated in his report that the DGO violated the
Rules at the time of approving the comparative statement of
rate list without obtaining the Administrative Approval from

the Executive Officer of Taluk Panchayath.

Comnsidering the above said materials on record and
documents with evidence, the DGO has succeeded in
disproving the charge no.1 leveled against him. Thereby the
Disciplinary Authority has failed to prove the charge no.l
leveled against DGO.

20. Charge No.2: 2013-143¢ AOT  D0.2.08° G0° Q.83.0,
odoeesToDBADY iRl DoeHT ,vo&)op‘ajégo:e’ Q.28/10/13 Oocb 53
BOBA. FTO TFLEODY ToTS TIF0 QU3 Comd @0
QRToN  FJELTSPNDIE, SDT030 O.2/1l/13 0o JoTES 200N
AT MPONI,  FOOXY, ADO APowg s Q.33 oo
DOTEIOD), FOOTOPED F0m@eITDIE. FOTAD Hotirsonod O.11/11/13 O
FOFO QOVSPIOFROTN DITHIODT, FO0DHED ©DFIDD, ST ST
g deeY, Dorkw  Se0S 0’050&% Q.3/1/13 TofD  QoD&0EI0é De30/
DOTEQD, FO0 Q50 adTdRT O afa’r%‘dfaraf ANV
FOREIVIE,

Perused the evidence of PW-1, PW-2, and DW-1 along
with documents produced by the both side. As per the

document the DGO was working as Secretary/In-charge

~
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Panchayath Development Officer of the Diddige Grama
Panchayath, Jagalur taluk since 2010-11. PW-1 is the
Investigating Officer who has submitted the report Ex.P-5
(page no.65 to 69). Further, PW-1 has recorded the statement
of One Jendrappa son of late Thimmappa, R.V.Govindaraju
son of Late Sannavenkatappa, B.Raju son of Durugappa who
are the members of the said Grama Panchayath. The said
statements are marked as Ex.P-6 to Ex.P-8. PW-1 further
recorded the statement of the then Executive Officer, Taluk
Panchayath, Jagalur by name Sri B.Lakxmipathi son of
Borappa. The said statement is marked as Ex.P-9. PW-1 also
recorded the statement of Lohith Nayak son of Keerya Nayak,
second class contractor; the said statement is marked as
Ex.P-10 Ex.P-11 is the report submitted by the
Superintendent of Police, Karnataka Lokayukta, Davanagere
based on the report submitted by PW-1. Ex.P-12 is the
document submitted by the PW-1 along with his report (page
no.80 to 158). Ex.P-12 includes estimate in respect of the
alleged work. As per the said estimate for extension of
Gokatte near land of Keshappa of Huchangipura village,
estimated amount was 3 lakhs. The said estimate
technically approved by the A.E.E. PRE division, Jagalur.
The Administrative Approval given by president of the Grama
Panchayath and DGO as Secretary/In charge P.D.O. of the
said Grama Panchayath. As per the said document, the DGO
himself issued the material supply order in favour of
A.K.Lohith Nayak on 03-11-2013 after approval of the

comparative statement of rate list.

Q/I/
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The DGO admitted the fact that quotation was called
on 28-10-2013 to supply the material to the alleged work and
the date fixed to submit the quotation was on or before 11-
11-2013. Ex.P-4 page no.58 is the publication in respect of
the same. As per Ex.P-4, Sri A.K.Lohith Nayak, Civil
Contractor submitted his quotation on 02-11-2013 and
material supply order was issued by the DGO on 03-11-2013
in favour of the said Lohith Nayak. As per Ex.P-12, document
the villagers of the Diddigi Gram Panchayath (Labourers)
submitted application to the Grama Panchayath demanding
job. On the same day, the DGO issued publication, calling for
quotation to supply the materials to the alleged work. As per
Ex.P-12, page no.88, the work order was issued on 07-11-
2013 by the Executive Officer, Taluk Panchayath, Jagalur to
execute the said work. From the above said documents it is
clear that, before issuance of the work order by the Executive
Officer, Taluk Panchayath in respect of the alleged work the
DGO called quotation to supply material to the said work. On
the same day, the labours filed application demanding job
under MGNREGA Scheme. As per Ex.P-12 document (page
no.136-137) the Special General Body Meeting of Diddigi
Grama Panchayath was held on 02-11-2013, i.e. on the date
concerned contractor by name Lohith nayak submitted
guotation. In the said Special General Body Meeting, it was
decided to open the quotation on 03-11-2013, eventhough the
date fixed was on 11-11-2013 to submit the quotation by
showing that the work shall be allotted to the labourers on
12-11-2013 as per MGNREGA Scheme. But, as per the

guidelines in Notification no.mws 41 Tomegy 06 Lonwed OT0F

ﬂ{\/
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01-02-2007, moders ©RFH 30 TOwWoHT Tozs XSwmo00d, IToFLT
mogneee  GOBRENR 0080 ABeewd  (roDaseodee) (oee?é)eoja TTO00ED
TR 0B WPAONI 20063 43¢ TJITHER) BRSITRT  G3eT B
BPNT083;

v o . 10, %0?\)’&2@ e923F TBOTWD emdraéeﬁ eR3:

(2) wc&raémimﬁh JOAT VRENTR), TR  TOWODE  FoODF B
,‘-gesomﬁe&. 683% 14 Q3IneNo3 ézzsp [Chhialat mé_ap LOW  BRETY
WRFTOTT DD 100 O[T, TRTIODTOSTY  ©o3B WRENIIR,
BRIZ [emken. B 008 TAET VRENT, WBRER BeBF S IR
739 moDIReR.

(3) Joon®  wRFodY NBREN ERedE OF0F wPme Y33 weF
FOATT QOT0BDNT 15 OINGD RN Byd PR S0ITRpe OHT 29N
RIHYDT ©Fmo BRIWON TWEOPES  TIMOONY NOBRENTON €236
AQATHOR MR Woweodhd vBRen B ST 8 BY Speesen, 2500
DRLeB DB ARy, IS 989 X TomFxdT SROIMA
TROOTRFS D

(5) 20T H[eg 2,00 TR TOIVOD DONY  VWFHUTOR FOR
BRBL  WFHNOGY  ©TT ORENATL), M  TOWONS  FoOPFTSF,
TOODFTI QTR FOFBeRH.  FOODFFT HFOOID & FOVRITYT 133
Mosh  TowoDhe ©B OPATWTDT FOXE BT, IRBNZD VNI
RIDYODI I YRR VBT TIF), BRTRR BT, BOWORA HTBH
MO TOTVONENE TOONFTHFNOR &R CR.

As per the above said Notification, there was no
necessity/urgency to open the quotation on 03-11-2013 in
advance and issue material supply order in favour of Lohith

Nayak civil contractor, even though the date fixed to submit

o
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the quotation was on or before 11-11-2013. Ex.P-9 statement
of the then Executive Officer, Taluk Panchayath, Jagalur
recorded by PW-1, in the said statement he had stated that
the DGO by violating the Rules, opened the quotation on 03-
11-2013 and issued the supply order even though the date
fixed for submitting quotation was on or before 11-11-2013.
Considering the above said material evidence, and oral
evidence, it is clear that the DGO committed mis-conduct and
Dereliction of duty by opening of the quotation on 03-11-2013
eventhough date fixed for submitting the quotation on or
before 11-11-2013 and issued the material supply order to Sri
Lohith Nayak. There is no allegation in respect of mis-
appropriation of funds and sub-standard work. Thereby, the
Disciplinary Authority succeed to prove the charge no.2

leveled against the DGO.

21. Charge No.3: a7me00 Joe®, Q7 MRabT0BNS SITY S
Qe TorkR IBEDTOLPONS  LFFoRNY Je0S.0e0aR @Ddeodri Feo
ToIFLIeFoT DOV, AOCLON ToDIE JODTOPTL, CVYOLR A0
UROXRODINOT  Oedany  Aoave)) aedEt  &oed  ded,  ©Rs0
ladloskrestolvginvy) a’a’rgd@m’ DINVID FOREIDIE.

Perused the evidence of PW-1, PW-2, and DW-1 along
with documents produced by the both side and the reasons
stated in charge no.2, it is clear that the DGO colluding with
the then President of the Diddige Grama Panchayath, opened
the quotation on 03-11-2013, by violating the rulés .

'
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eventhough the date fixed for submitting quotation was on or
before 11-11-2013. And further, DGO prepared the
comparative statement of rate list on the same date and
issued the material supply order to the civil contractor by
name Lohith Nayak. Thereby, the Disciplinary Authority
succeeded to prove the charge no.3 leveled against the DGO.

22, Considering the material facts with documents and
oral evidence of both sides, as per the circular under
MGNREGA Scheme, the Diddigi Grama Panchayath is the
implementing Agency in respect of the said work and further
Grama Panchayath and concerned officer are the Executing
Agency. Hence, question of approval by the Executive Officer
Taluk Panchyath in respect of the comparative statement of
the rate list does not arise. Hence, the Disciplinary Authority
failed to prove charge no.l against DGO. Further, as per the
admission of the DGO himself, the Notification calling for
material supply of the alleged work was issued on 28-10-2013
and date fixed for submitting the quotation was on or before
11-11-2013. Further, DGO himself admitted that he opened
the quotation on 03-11-2013 and issued the matcrial supply
order in favour of Lohith Nayak to supply the material even
though it was not permissible as per rules. It is clear that the
DGO committed mis-conduct and Dereliction of duty and
mis-used his official capacity. Thus, the Disciplinary
Authority succeeded to prove charge no.2 and 3 leveled
against the DGO.

ﬁ{;/
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23. In the above said facts and circumstances, charge
no.1 leveled against the DGO is not proved. Further, the
charge no.2 and 3 leveled against the DGO are proved.
Hence, report is submitted to Hon’ble Upalokayukta for

further action.

i

(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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i) List of witnesses examined on behalf of

Disciplinary Authority.

Pw.1 Sri. Musthak Ahammed, S/o Dhasthagiri Sab,}
| the then Police Inspector, Karnataka Lokayukta
Davanagere

PW-2 Sri. Shivakumar nayak S/o D. Devalanayak,
R/o Machihalli Thanda, Harappanahalli Taluk

ii) List of Documents marked on behalf of

Disciplinary Authority.

'Ex.P1 Complaint dtd: 18.9.2015 submitted by PW-
2 in Karnataka Lokayukta office.
Ex.P 2 and 3 | Complaint in form no. 1 and 2 dtd:

18.9.2015 submitted by PW-2 in Karnataka
Lokayukta office.

Ex.P-3 and 4 | Documents submitted by complainant i.e.,
PW-2 along with the complaint in
Karnataka Lokayukta office ( 7 sheets)

Ex.PS Investigation report dtd: 9.3.2017 submitted
by PW-1
Ex.P6 The written statement of Chandrappa S /o
Late Thimappa dtd: 14.2.2017
Ex.P-7 The written statement of R.V.Govindaraju
S/o Late Sanna Venkatappa dtd: 14.2.2017
Ex.P-8 The written statement of B.D.Raju S/o
Durgappa dtd: 14.2.2017
Ex.P-9 The written statement of B.Lakshmipati S /o
Borappa dtd: 4.3.2017
Ex.P-10 The written statement of Sri.Lohith Nayak
S/o Keeryanayak dtd: 7.3.2017
Ex.P-11 Investigation report dtd: 16.3.2017
submitted by SP., Karnataka Lokayukta
Davanagere
Ex.P-12 Documents submitted along with the
investigation report.
Ex.P-13 Letter dtd: 24.1.2018 from the office of

| grama panchayath Diddige, Jagaluru Taluk,
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i Davanagere District to the PI, Karnataka
Lokayukta Davanagere
Ex.P-14 ' Letter dtd: 2.2.2018 from the PI, Karnataka
Lokayukta Davanagere to the DRE-1
 Karnataka Lokayukta Bengaluru

Ex.P-15 | Comments dtd: 28.6.2016 along with
| documents ( 16 sheets) submitted by DGO
Ex.P-16 ' Rejoinder dtd: 14.9.2016 submitted by

complainant PW-2 along with other
documents (6 sheets)

Ex.P-17 Letter dtd: 14.2.2017 from DGO to the PI,
Karnataka Lokayukta Davanagere

iii) List of witnesses examined on behalf of DGO.

DW-1 | Sri.A.N.Suresh, Secretary, Diddigi grama |
panchayath, Jagalur Taluk, Davanagere District |
| ' has examined himself as DW-1 ‘

iv) List of documents marked on behalf of DGO

Ex.D-1 | Order copy No. m @ & 02 evapodee 2008 BSonendd
dtd: 8.7.2011

Y2 o5V
(Lokapp;LfE.R]
Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bengaluru.
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KARNATAKA LOKAYUKTA
No.Uplok-2/DE/284 /2018 /ARE-9 Multi-storeyed Building,

Dr.B.R. AmbedkarVeedhi,
Bengaluru, dt.08.05.2020.

RECOMMENDATION

Sub: Departmental inquiry against Sri. A.N.Suresh,
Secretary Diddigi Grama Panchayath, Jagalur
Taluk, Davanagere District-reg.

Ref: 1. Govt. Order No: MR ess/239/mees0%50/2018,

Bengaluru,dated: 6.6.2018.

2. Nomination Order No: UPLOK-2/DE /284 /2018
Bengaluru, dated 09.06.2018.

3. Report of ARE-9, KLA, Bengaluru, dated 7.5.2020.

o ot s

The Government by its order dated 06.06.2018 initiated the
disciplinary proceedings against Sri. A.N.Suresh, Secretary, Diddigi
Grama Panchayath, Jagalur Taluk, Davanagere District [hereinafter
referred to as Delinquent Government Official, for short as ‘DGO’ and

entrusted the departmental inquiry to this Institution.

2. This Institution by Nomination Order No: UPLOK-2/DE/284/2018
dated 09.06.2018 nominated Additionnal Registrar of Enquiries-9,
Karnataka Lokayukta, Bengaluru, as the Inquiry Officer to frame
charges and to conduct departmental inquiry against DGO for the

alleged charge of misconduct, said to have been committed by him.



3. The DGO - Sri. A.N.Suresh, Secretary, Diddigi Grama Panchayath,
Jagalur Taluk, Davanagere District, was tried for the following

charge:-

“¥rT? o deey —

1)  2011-12 8om 2013-148¢ TOTTTAT  1BE0ET0LVAS03)
TORITRONY VB, BORPT0 Tos3300) 00BN
BBONLRT BIBENY  Bomes T BET  Fo0FITVETT
®T0, @‘ee:u%fo $0230NT YBIT TS B|REOT 83080,
FOONETVE DT WHTONY  BBYTZF 3002300080308,

BBONT FIeaSeess HTATITYED FoBOWTOT T3

2) 2013-14¢ eOT £0.8.07F.60°.9.8.0, 03eRS0RB0NE),
cos3590) 200e80 a’omocﬁﬁ%o@ 8.28/10/13 TGowo e@%’é}ﬁ
BRIBY, TEO TFAHNS o=, IO T &.11/11/13
Somo ©088H HTPH BILICNDBE. BET08T
&8.2/11/13 Towo cﬁdﬁ&d B0V &N mﬁoaq, &’szme
TORD), IBO  [yod  WB¥ed  &D.3/11/13 Zowd
303,000, BT F0w00T03 3. o030
Trlimoog  &.11/11/13 T TosTd Qo Rc0TeTe0H
WODE,0300), BT0 ©TTTNBY,, ©TT @I ©T degy
TOOR gea&)@ d’eaaabé 8.3/11/13 Bommy  Do30e0230&Ce0d
TOE;0300, ST &TT TOTOTOSWRETy 2080,
TSRS ReT DTOTOFYTD FOBOWTS .



3) unwec woRw, BBT MTomdd BIP em ey
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¥e30BR0D Ted wodTWeFor V00T, TO03TH TIIE
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4. The Inquiry Officer (Additional Registrar of Enquirics-9) on proper
appreciation of oral and decumentary evidence has held that, the
charge No.l framed against the DGO - Sri. A.N.Suresh, Secretary
Diddigi Grama Panchayath, Jagalur Taluk, Davanagere District is not

proved and Charge No.2 and 3 leveled against him are proved.

5. On re-consideration of report of inquiry and all other materials on
record, I do not find any reason to interfere with the findings recorded
by the Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of the Inquiry Officer.



6. As per the First Oral Statement of DGO furnished by the Inquiry
Officer, the DGO - Sri. A.N.Suresh is due for retirement on

31.08.2024.

7. Having regard to the nature of charge No.2 and 3 ‘proved’ against
the DGO - Sri. A.N.Suresh, Secretary, Diddigi Grama Panchayath,
Jagalur Taluk, Davanagere District and considering the totality of
circumstances; it is hereby recommended to the Government to
impose penalty of withholding two annual increments payable to DGO

Sri. A.N.Suresh with cumulative effect.

8. Action taken in the matter shall be intimated to this Authority.
Connected records are enclosed herewith.
L-SAP
(JUSTICE B.S.PATIL)

Upalokayukta,
State of Karnataka.
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